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Kutch Tribunal

-
*122. Shrt Surendra Pal Singh:
Shri Vishwa Nath Pandey:
Shri H. C. Linga Reddy:
Shri Liladhar Kotoki:
Shri Shree Narayan Das:
Shri Hari Vishnu Kamath:
Shri Surendranath Dwivedy:
Shri Hem Barua:
Shri Madhu Limaye:
Dr. L. M. Singhvi:
‘Shri S. M. Banerjee:
Shri Dajl:
Shri Onkar Lal Berwa:
Shri R. S. Pandey:
Dr. Mahadeva Pnsed:

Will the Minister of External
Affairs be pleased to state:
(a) whether the International

Tribunal on the Rann of Kutch dis-
pute has given its award; and

(b)v ifb so, the details thereof?

The Minister of External Affairs
(8hri Swaran Singh): (a) No, Sir.

(b) Does mnot arise.

Shri Surendra Pal Singh: The
main reason why India agreed to
entrust this case to the international
tribunal was that we had hoped that
by so doing there would be.a change
of heart on the part of Pakistan and
it would pave the way to the esta-
blishment of peaceful relationship
between the two countries. Is the
Government of India in a position to
say now whether that particular ob-
jective has been achieved?

.

Shri Swaran Singh: This had been
agreed to be referred to a tribunal
before the last India-Pakistan armed
conflict, and change of heart is notice-
able from that. Actually, the two
countries practically went to war

' after this agreement.

Shri Hem Barua: That was the

change of heart.'

Shri Swaran Singh: Yes, that may
be the change of heart.
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. So, whatever are our international

obligations in respect of this, we
should not link them with this over-
all objective. The over-all objective
is before us, but this is a specific is-
sue about which there was a separate
agreement to refer to an international

tribunal and the matter at the
moment is before the tribunal, and
one of the hon. Members of this

House, Mr. N. C. Chaterjee, has been
the
Indian case before the tribunal.

Shri Surendra Pal Singh: It is said
in certain knowledgeable quarters
that a very important document con-
nected with this case, which the
Government of India procured from
the records of the erstwhile State of
Kutch has been missing and is no
longer in the possession of the Gov-
ernment of India. May we know if
this rumour is correct or incorrect;
what is the actual position in regard
to this document?

Shri Swaran Singh: This rumour
is incorrect, and it has already been
contradicted.

Shri N. C. Chatterjee: I can assure
you that the original is still in Geneva,
I have seen it and a copy is in my
brief, There is absolutely no founda-
tion for that charge.

o famaara qigw : ¥ g wewT
argat g f& oA aamarfaser &
TRy 98  faare grardy Y 99
I WA 71 a6 § fu fam aafaqar
¥ wega fat & W IR FHIT AW T
favqt sam gar & 7

Shri Swaran Singh: Mr. Daphtary,
our Attorney-General, is the main
counsel who is looking after the
Indian interests and presenting our
case before the tribunal. He is assist-
ed by Mr. N. C. Chatterjee, as I have
already said. There are other mem-
bers also in our team, and our case
is being put forward in the best pos-
sible form.

Shri Hari Vishnu Kamath: While
the international tribunal comfartably
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ensconsed in the salubrious climate of
distant Geneva is carefully, though
somewhat tardily, studying the Kutch
documents and the relevant material,
is it not a fact that there has been
large-scale armed Pakistani . ipfil-
tration into Kutch, and if so, has this
fact been reported, to the tribunal,
and also to the British Government
at whose instance the late Prime
Minister Shri Lal Bahadur Shastri
agreed to the tribunal; and if so,
what has been their reaction?

Shri Swaran Singh: I would re-
quest the hon. Member not to say
anything which may directly or in-
directly cast any aspersion ....

Shri Hari Vishnu Kamath: On
whom?
Shri Swaran Singh: on the

working of the tribunal.

Shri Hari Vishnu Kamath: What
have I said?

Shri Swaran Singh: I think he
mentioned salubrious climate, It is
not very salubrious in December. I
do not know what is the meaning of
salubrious.

Shri Harl Vishnu Kamath: You do
not know? Salubrious is very good
climate,

Shri Swaran Singh: It is neither
cold nor hot, Geneva is very cold in
winter.

Shri Harl Vishnu Kamath: Healthy
climate, You see the dictionary.

Shri Swaran Singh: To say tardily
is also something which definitely
casts an aspersion on the working of
the tribunal.

Shri Hari Vishnu Kamath: I pro-
test against this.

Shri Swaran Singh: The hon. Mem-
ber is at perfect liberty to say things
against the Government and its re-
presentatives, but let us try to keep
tribunals, mational as well as inter-
national, above controversy.
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Shri Hari Vishnu Kamath: He is
misunderstanding the question.

Shri Swaran Singh: I would ap-
peal to the hon. Member that it is
not in our national interests to adopt
that attitude.

About the other part, he asked me
whether there has been any armed
infiltration into Kutch or not. For one
thing, it does not arise out of this
at all, and any question of infiltra-
tion is normally addressed to the De-
fence Ministry. If he tables a sepa-
rate question, we will collect the in-.
formation.

Shri Harl Vishnu Kamath: On a
point of order. You have held times
without number in this House that a
Minister while answering a question
should be as precise and careful, as
if not more, than we Members, and
we have got your ruling also.

Shri N. C. Chatterjee: On a point
of information, may I inform
Mr. Kamath and the House that the
Pakistani delegation insisted that the
venue should be shifted to London,
we opposed it. The Attorney-Gene-
ral on behalf of India opposed it
strongly, and we thought for certain
reasons which I need not disclose,
which are apparent, we did not want
the venue to be changed to London.
Ultimately the tribunal was good
enough to accept our suggestion and
did stick to this place. Therefore,
Geneva has been kept.

Mr. Speaker: When Mr, Kamath
referred to the salubrious climate and
the tardiness in the proceedings of
the tribunal, the Minister has ans-
wered and asks what was the neces-
sity of bringing in these things. I do
realise; I have said so many times
that they should be precise in putting
questions or giving answers but when
a Member introduces these things,
the Minister has to answer. Why
should he not do that?

Shri Harj Vishou Kamath: I bow to
your ruling. My knowledge of the
English language is meagre but ‘salu-
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brious’ is good climate and healthy
climate; there is nothing wrong in
it.

Shri Hem Barua: ‘Salubrious’ does
not cast any reflection,

Shri Hari Vishnu Kamath: Prof.
Hem Barua also supports me.

Mr. Speaker: 1 did not object to
the climate being salubrious. But
when it was first called ‘salubrious’
and then reference is made to the
tardiness, both things combined do
cast an aspersion. Therefore, the
Minister wag justified and he ought
to have made that statement.

Shri Harl Vishng Kamath: I do
not know what ‘aspersion’ means, I
said ‘somewhat tardily’. The next
hearing is in April, six months later...
(Interruptions.)

Mr. Speaker: Shri Limaye.

€t Wy fowg ¢ wam wgRT,
weY WY g 7wyt AT F=Af anga
F WY gwE A 5 799 & g He o
g & g7 sfq o aww gefaa
g1 wara ag ¢ fr o= afa = 9
N TFHT ff, TF wIAT F 99 A
TF FET G F qrE | AT gaId
ag ¢ 5 71 QAT ¥ & a0 A maw
& § § A= ga, @A frator & fag
o F&F FOAGE A5 F fay oF
g F&Q AT wrawEs gerdy wast
& FHTY T 4T, 37 qg W TET g W@
§ 7 afe e gt & & I9%T F96 I91
& faviq o T HET QA AT 7

Shri Swaran Singh: I have been in
touch with the Attorney-General and
he has strictly advised me that the
subject of what evidence, written ur
oral, or document has to be presented
.to the tribunal should not be the sub-
ject matter of discussion and it is not
in our national interest. I would
plead that this question should not
be put which might create any doubt
about the authenticity of the evidence.

.. (Interruptions). I am not giving
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way,; there is no use getting up like
that.

st 7y fomd : @1 ofede T
...

Shri Swaran Singh: Nobody has
got any right to get up and speak
unless one gets up and catches the
eye of the Chair and he is called by
the Chair,

stAy fowd ;& weae wERT ¥
NF L A FIA T AR @ E?
gAR et FW &1 AfIFTe A g
AT F gt @ ? (wan)

waw wagam : wEy, WEw, "}
Sara av g |

t YRAAE AN : g GAT 2
REaAGTLRE IRTIRE?
(saaswr)

Shri Swaran Singh: We have
heard plenty of these sermons &nd
we have no intention to go on in
this manner.

Mr, Speaker: Is that document mis-
sing?

Shrt Swaran Singh: There is ab-
solutely nothing missing and my
colleague has mentioned that. I re-
fuse to answer any question about
the documents in our possession or as
to which we intend to produce or
where they are kept I would plead
national interest, public interest when
I make that statement.

Wy fowd ¢ weaw wgwa, &
w9 ¥ fAdqw war atgar g fr i
Fagg AT g ? ag AT g AN
... (wraa®) e APy, § A0
faqq soaT Ag g L L L.

weqe wEYA ¢ W9 Iy § fF A
7 w7 ag Fen & e oA A
T oagt §
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St A feawad : A waTd gEY a1
f& & qa 757 o | I AN FF 0F
mag § ? ... (waaw) T qfadw
W@ARRAN @R g ?

&l THAAT JIIN : WEQY AT,
sqqEdT FT N6 & | A qI qT6 ¥4
afifrwrg?

weqw WA : & ¥ qEma wiv
faar 399 | Shri Shree Narayan Das.

= wq fermd : g3 wgrTE ¥ ww
2 (6 OF 949 T qiat 7€ d7 1 ITEHY
AT T B AIAT AFA AT |
3 & femAIT arq & ?

Shri Shree Narayan Das: May 1
know whether the Tribuna]l has de-
cided all the questions of procedure
and, if so, whether the hon. Minister
1s in a position to say how long the
Tribunal will take to come to a de-
cision?

Shri Swaran Singh: The questions
of procedure have been decided and
actually the arguments have com-
'‘menced. Our side has already finish-
ed its address #nd the learned counsel
from Pakistan is, I believe, now ad-
dressing the Tribunal. We will then
reply. It is difficult now to give any
exact time by which the decision
would be available. It is bound to
take another three to four months,

Shri Ranga: Apart from the ques-
tion whether there were three or
four copies of the agreement that was
reached between the Government of
India and the Maharao of Kutch or
there was only one copy, and whe-
ther that one has been lost and some
copy given to the Maharao has been
presented or anything like that, would
the hon. Minister give the assurance
to this House that they have been
advised by the highest legal authority
available to them including the At-
torney-General that the document
that they have themselves presented
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betore the Tribunal is enough for
our purposes and will serve our
nation’s case?

Shri Swaran Singh: As my col-
league Shri N. C. Chatterjee who has
been present there at the time of the
discussions  already assured the
House—no document is missing and
80 far as....

ot wy fewd : IET a8 W Ty
g WY STR MT F A foNLT |

Shri Swaran Singh: . ...our national
interests are concerned, they are in
very competent hands and we have
got all the relevant evidence. I do
not want to be difficult and that is
not my habit, but there must be
such a thing as national interest and
when our own counsel advises me
that any discussion about what docu-
ment we have got, where we have
got, whether there is anything mis-
sing or present or not present, is a
matter which should not be discussed
publicly or in the House, I must ac-
cept that advice and I would seek the
protection of this House.

oY OHATE TN : HEAH WE %7,
U sqaeqT T AT §, WAHA qedl
g T q9T SAna § A HEY o T
Tl Feagremaa i aragi §. ..

stug femi: TR faw o
Fg1 & fF oF gEg e W% QR A
AT IRNA ZI

st TwEaw oW : AfET e
AEIRT T w19 &7 I9T IHT WE A
g fear g fs 947 Saw oamT €
fear §1 7g Sfaa A &1 7 WA
Xt &N F G & 5 F.§ wArge
mag § av A i gafed @ AT
# waft wewg w1 W% AAra W
S1g, & Sfaa gem i

W R ¢ IEA AE
gfeard
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wtag fomd : IFR Fgi q@w
fear & 1 917 H=lf angd® F1 waw
fear &

Shri R. S. Pandey: In order to re-
present the Kutch case before the in-
ternational tribunal, I want to know
whether we have collected all the
documents written in Gujarati from
the Maharao of Kutch and whether
they are in our possession now? It 1s
a very simple question,

Shri Swaran Singh: There are a
large number of documents in Guja-
rati, in English and 1 presume some
even in Sindhi. They have come to
the notice of our team who have
worked for months together in col-
lecting all the evidence from that
area locally, as well as from London
and from our offices; all the relevant
documents have been collected and
are in our custody.

Shri Hem Barua: Shri N. C. Chat-
terjee has just now said that he has
seen the instrument of accession
at Geneva. I do not doubt the authen-
ticity of that document. It is authen-
tic. In that context, is it not a fact
that the original instrument of acces-
sion that was signed between the
Head of the State of Kutch and the
Government of India when Lord
Mountbatten was the Governor-Gene-
ral was missing from the Govern-
ment of India files and had to be
procured by Shri Jivaraj Mehta, our
High Commissioner in London from
the Maharao. We would like to know
whether that is a fact.

Shri Swaran Singh: That is not a
fact.

Shri Narendra Singh Mahida: May
I know whether the appointment of
the Maharao of Kutch on the Indian
delegation would have been. bene-
ficial to us or not?

Shri Swaran Singh: This is a law-
yers' group preparing the case and
arguing on our side, Whereas we
can get all the information from
whatever sources it might be avail-
able, it {s not a layman's delegation,
it I may use that expression.
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Shri Nath Pai: May we have an
assurance that the presentation of
India’s case, which is irrefutable and
it properly and assiduously submit-
ted any impartial tribunal must up-
hold it, is being properly attended to0?
With due respect to Mr. N. C. Chat-
terjee and other eminent advocates
whom we have drafted, we get the
impression that whereas the Pakis-
tani delegation is making it a whole-
time job, ours is not. I say with the
best of knowledge that our case may
go for want of proper presentation,
with due apology to the very eminent
lawyers......

Mr, Speaker: He has answered it
already.

Shri N. C. Chatterjee: India's case
has been fully, properly, adequately
and comprehensively represented.

Shri Nath Pai: I can give details
as to how many attended, for how
many hours.

Mr, Speaker: Next question.
Extension of Cease-Fire in Nagaland

+
*123. Shri D. C. Sharma:
Shri Yashpal Singh:
Shri Kolla Venkalah:
Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Extermal
Affairs be pleased to state:
(a) whether Church leaders in

Nagaland have proposed an exten-
sion of the cease-fire period in the
State by 45 days after its expiry on
the 15th October, 1966; and

(b) if so, the
in the matter?

The Minister of State in the Minis-
try of External Affairs (Shri Dimesh
Singh): (a) and (b). No proposal has
been received by the Government of

decision arrived at





